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Compensation to Tehri-Dam Oustees 

1717. SHRI JAGDISH PRASAD MATHUR 
: Will the Minister of POWER be pleased to 
state the details regarding compensation paid 
by the   Tehri   Hydro , 

Development Corporatioa to the tune of over 
Rs. 3 lakhs to the probable oustees of the 
proposed Tehri Dam falling under various 
categories such as Landless Labour, 
Agriculturists, Non-agriculturists-Grade-I, 
Non-agriculturists Grade-II and the Sche-
duled Caste ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : The compensation 
to the oustee families is being paid by Tehri 
Hydro Development Corporation as per the 
rehabilitation policy framed for urban and 
rural oustees. As per this policy 94 urban 
families are entitled to a compensation of 
more than Rs. 3 lakhs under urban 
rehabilitation programme. Under the rural 
rehabilitation programme, 20 rural families 
are entitled for cash compensation of more 
than Rs. 3 lakhs and 106 rural families are 
eligible for cash compensation of Rs. 1 lakh 
along with agricultural land whose cost is 
more than Rs. 2 lakhs. The compensation to 
the rural families is paid depending upon their 
entitlement, cost of land and other holdings 
etc. 

Electrification of Villages in the Country 

1718. SHRI DIGVDAY SINGH : 

SHRI MOHINDER SINGH 
LATHER: 

Will the Minister of POWER be pleased to 
state : 

(a) what is the number of villages elec-
trified in the country during the year 1992, 
upto the 31st December,  1992, State-wise; 

(b) whether there is any proposal under 
consideration of Goverhinent to electrify 
more villages during the current financial 
year; 

(c) if so, the number of such villages, 
stating their details, State-wise; 

(d) whether financial assistance was 
provided to each State for this purpose during 
the above period; 

(e) whether Government have formulated 
any timebound scheme for the electrification 
of all the villages in the country; 
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(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (a) to (c) State-wise 
number of villages electrified during the year 
1992-93 upto 31st December, 1992 and the 
number of villages programmed to be 
electrified in the remaining period of the 
current financial year are given in the 
Statement attached.     [See below| 

 

(d) Financial allocations have been pro-
vided to each State for this purpose and the 
funds are released to them subject to 
fulfilment of necessary  norms. 

(e) and (f) As per 1981 Census out of 
5.79,132 inhabited villages in the country, 
4.87,170 villages were electrified as on 31-3-
1992. The remaining villages will be 
electrified during the 8th and subsequent Five 
Year Plans based on the availability of funds 
and other resources. 

Statement 

State-wise number of villages electrified during 1992-93 (upto Decl992)    and pro-
grammed to be electrified in the remaining period of current financial year • 

 
Note 1   :—Asteriks represent the states which have achieved 100%   electrification, ex- * 

eluding those villages which are technically not feasible  for electrification). 


